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14.07 hrs.

The Lok Sabha reassembled after lunch at Seven minutes past Fourteen of the Clock

(Mr. Deputy-Speaker in the Chair)

Title: Discussion on the Supplementary Demands for Grants in respect of State of Jharkhand for the year 2010-2011.
(Discussion concluded and demands voted in full).

MR. DEPUTY-SPEAKER: Item No.13 — Shri Pushupati Nath Singh.

Motion moved:

"That the respective supplementary sums not exceeding the amounts on Revenue Account and Capital Account shown in the
third column of the Order Paper be granted to the President of India, out of the Consolidated Fund of the State of Jharkhand,

to defray the charges that will come in course of payment during the year ending the 315t day of March, 2011, in respect of
the heads of Demands entered in the second column thereof against Demand Nos. 3, 4, 10, 12, 16 to 20, 22 to 24, 26, 27, 33,
35, 38 to 44, 47, 48 and 51.
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SHRI ADHIR CHOWDHURY (BAHARAMPUR): Sir, | rise to support the Supplementary Demands for Grants of the
Government of Jharkhand for the year 2010-11. We all know that President's Rule has been imposed on the State of
Jharkhand. Under article 356 of the Constitution the powers of the Legislature of the State of Jharkhand are exercisable under
authority of Parliament.

This is the first Supplementary Demands of the current fiscal year for the State of Jharkhand. The Demands have arisen on
account of emergent need and a total additional demand has been sought to the tune of Rs. 1242.71 crore. The Grant

awarded by the 13" Finance Commission for the State for the Award period 2010-15 is to the tune of Rs. 7232.36 crore, out

of which Rs. 728.30 has been awarded for the current financial year. As per the Padmanabhan Committee, the Privy and
Purse clause necessitated additional amount of Rs. 28.24 crore to meet the hike in Demands.

The State Plan sector also gets an additional amount of Rs.510 crore. The non-Plan expenditure of the State is going to
increase by Rs. 645.28 crore. It is found that as per Plan expenditure, it is Rs. 590 crore and for non-Plan, it is Rs. 652.01
crore have been sought in the Supplementary Demands for Grants. As per the Plan demands are concerned, | must



appreciate that a sum of Rs. 200 crore is being provided for construction of rural roads in two Left Wing Extremists districts as
per the recommendation of the Planning Commission. The additional demand for capital expenditure has been estimated as

Rs.220 crore and Rs. 728.30 crore is to be received on account of the recommendation of the 13" Finance Commission.
Thus, the additional burden on the State exchequer has been estimated at Rs. 418.69 crore. It is Rs. 198.69 crore for non-
Plan side and Rs. 220 crore for Plan expenditure.

Sir, Jharkhand is a newly carved out State alongwith Chhattisgarh and Uttarakhand which we are all aware of. It is a mineral
rich State and also 28 States of our country. Nearly 40 per cent of minerals and coal are procured from this State. If | give
you the statistics, you will know the position. In so far as iron ore is concerned, it is first in the country. In coal sector, it is in
the third position. In copper ore, it is in the first position, in mica, it is in the first position and in bauxite, it is in the third
position. It is in the first position in uranium and it is in the sixth position in the country as far as gold is concerned, let alone
other precious minerals. But the fact is that the aspiration of the common people of Jharkhand has been debunked because
Jharkhand is still lagging behind in all socio-economic parameters. If you compare it with the other two newly carved out
States, the siblings of Jharkhand, namely, Uttarakhand and Chhattisgarh, then you will find it easy to ascertain that over the
years, Jharkhand has been the victim of political instability, corruption and lately, Maoist bloodshed. 3®IT T R §§3ﬁ' T
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From the year 2000, the year when Jharkhand State was carved out, who was the first Chief Minister of Jharkhand? It
was Shri Babu Lal Marandi. To which party he belonged? It was the BJP to which he belonged to. The second Chief Minister
of Jharkhand was Shri Arjun Munda and his party affiliation was BJP. The third Chief Minister of Jharkhand was Shri Shibu
Soren who belonged to Jharkhand Mukti Morcha. The fourth Chief Minister of the State was Shri Arjun Munda who also
belonged to BJP. Then came Shri Madhu Koda who was an independent. Then came Shri Shibu Soren belonging to JMM.
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& 59 sIREs & A B3, 09 T W % dolc H IWTol ATl But see the condition of Jharkhand now. Out of 35

States including Union Territories of India, Jharkhand has been ranked as 32"9 State. Out of five persons in Jharkhand, three
persons are not able to meet their minimum needs. That is the state of affairs in Jharkhand.

As per the Hunger Index of India, Jharkhand belongs to extremely alarming State after Madhya Pradesh. Madhya Pradesh is
run by the BJP and Jharkhand has been run most of the time by the BJP. Where there is BJP, there is a problem; where
there is Congress there is prosperity. This is the reality of our country.

| would suggest that though this State is rich in minerals, we should not confine our attention only to mineral extraction. Of
course, it is a mineral rich State. But the fact is that other sectors have been neglected as most of the concentration has been
only on mineral extraction. That is why agriculture has not been developed. More funds need to be infused into the agriculture
sector. There is a huge potential in Jharkhand for large manufacturing. It is because of the same reason that there is a huge
wealth of mineral, it can generate huge employment.

The main problem of Jharkhand, the typical problem of Jharkhand is the poor state of governance. Some kind of reform
should be injected in the governance of Jharkhand. The web of corruption has been eating into the vitals of Jharkhand. Even
Secretaries and other bureaucrats have been implicated by the CBI. This is quite disgusting for us. Former Finance Minister,
Shri Yashwant Sinha, has made a statement in this regard. | would like to quote him here. He said: "Jharkhand has been the
victim of bad governance and corrupt bureaucracy. Therefore, Jharkhand has been in a very bad plight."
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g S EIET o TEROT el & \_ﬂ%’ §'U' &1 Jharkhand holds 40 per cent of the nation's mineral wealth and it contributes to over
40 per cent of India's coal productlon and iron ore. olfeheT E?TFﬂ?T a'@?f%'ﬁiaﬂ'@u's’aisﬂ maﬂw% about 57 per cent

of the children are malnourished; more than 70 per cent of the children are anaemic and 60 per cent of the children are
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last year, the mismanagement of the drought situation in the State has led to an extremely serious food and nutrition crisis.
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the Assembly not been dissolved? Why are the people of Jharkhand not given an opportunity to elect their own State
Government?
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SHRI B. MAHTAB (CUTTACK): Mr. Deputy-Speaker, Sir, | stand here to deliberate on the Supplementary Demands for Grants
of the State of Jharkhand for 2010-11. This is a constitutional requirement. The President's Rule is imposed in Jharkhand and
we do not know how long it will continue. The expectations are that the election to the Jharkhand Assembly may be held along
with that of Bihar. However, this expectation is not being shared by many. Some say that the election to Jharkhand Assembly
may be held after seeing the result of the Bihar Assembly election.

Last time, when we discussed about the imposition of the President's Rule in Jharkhand, | had expressed my apprehension as
to how long there would be President's Rule in Jharkhand. An assurance was given that as soon as things normalize there we
would see that an elected Government is formed in Jharkhand. But today more than two months have already passed, but we
may have to wait for another two months. It is like waiting for the inflation to come down. After two months we are told again to
wait for another two months.

As far as the President's Rule is concerned, it is an emergency measure. But at times, when you go on continuously
administering that medicine to a patient, he becomes immune to that medicine and there the trouble starts. Some say that
everything is normal in Jharkhand. But the House has just heard that perhaps the creation of Jharkhand was not conducive
and that gives rise for challenges to the leadership of respective political parties.

A question also arises whether the elected representatives, the persons who are in public life, are not fit. | am not posing that
question here.

But that question also had arisen before we attained Independence, that if, independence is given to this country, it will be
thrown to chaos. That time, Mahatma Gandhi, Father of the nation, had said, "You first leave this country and give it to us, then
we will manage or not manage that responsibility is ours".

| would repeat here, allow the mandate to be reflected in the administration of Jharkhand. Mistakes are committed by
everyone, they may do mistakes, but through mistakes they will learn and can run their State efficiently. But the larger
question is, division of States has occurred in the later part of 1960s. The first division was of the State of Punjab. Himachal
Pradesh became a successful small State. Haryana also became a successful story. Division of States also took part in the
North-East. But there we found certain problems. Assam was divided into many States, but problems cropped up there.
Insurgency is still there, though of a lesser magnitude, but we have framed a different law and in a way forces are there to
control law and order situation.

In 2000, three States were divided as per the decision of their respective Assembly, Madhya Pradesh, Bihar and Uttar
Pradesh. Uttrakhand is doing well, to a greater extent Chhattisgarh is also doing well. But in Jharkhand we find a fractured
mandate.

In a fractured mandate, as it was happening in Goa, as long as fractured mandate is there, leadership is not that much
forceful to run a Government. But fractured mandate also was in Uttar Pradesh. The whole onus lies with the people. Fractured
mandate is a reflection of the fractured idea that we have in a society. If a society is fractured, mandate also will be fractured.
But in Uttar Pradesh, till the Uttar Pradesh election was there, this idea was being floated perhaps for the smaller States
because of fractured mandate a good efficient Government is unable to be formed. But my belief is to consolidate the society
and to ask for a mandate.



In Jharkhand, two major political parties are involved, it is the Bharatiya Janata Party and it is the Indian National
Congress. The regional parties are also there. The Jharkhand Mukti Morcha and other regional parties are there. | would say
that greater responsibility is before the national parties as well as before the regional parties of that State to consolidate the
society so that a good mandate can come up so that Jharkhand can prosper.

We have to support this Bill. It is a constitutional requirement. Jharkhand has seen, | think, four Chief Ministers in
different periods. Jharkhand has great leaders to lead that State. While mentioning this, | would only wish that as soon as
President's Rule goes, Jharkhand will prosper.

15.00 hrs.

SHRI NARAHARI MAHATO (PURULIA): Thank you, Mr. Deputy-Speaker, Sir for giving me an opportunity to speak on the
Jharkhand Appropriation Bill. Many hon. Members of Parliament have discussed about this matter in this august House. In the
regime of NDA Government, Jharkhand has been separated from Bihar; Chhattisgarh has been separated from Madhya
Pradesh; and Uttarakhand has been separated from Uttar Pradesh.

Today what is the position of Jharkhand? On 15" November 2000, Jharkhand came into existence as a separate State.
What are we seeing after 10 years of its existence? Two general elections have been held in 2005 and 2010. The Government
is not stable in Jharkhand; therefore there has not been a proper development in that State. On the one hand, Jharkhand is a
backward State, on the other hand, Jharkhand is a resourceful State having abundant mines, minerals and coal. But due to
lack of development of the society, most of the people there belong to Scheduled Castes, Scheduled Tribes and OBC
categories. People in the remote villages there are not getting any relief from the Government. It is because, for a long time,
ever since it was a part of Bihar, no panchayat elections were held in Jharkhand. So, my suggestion is that since it is now
under the Governor's rule, panchayat elections must be held there for the benefit of the Scheduled Castes, Scheduled Tribes
and OBCs, and above all, for the development of the Jharkhand State. As far as its development is concerned, there are
burning problems like the right of the forest dwellers to 'jal, jangal, jameen', and Rehabilitation of the displaced persons in
Jharkhand. People are facing a lot of difficulties. Most of the villages there lack drinking water; most of the villages lack toilet
facilities.

Jharkhand State is in the border of my Parliamentary constituency, Purulia. | belong to Purulia in West Bengal; it is adjacent
to the Jharkhand State. The amount allotted to Jharkhand in this Budget is not so much. My humble submission to the
Government, through you, is that the Government must allot more money for the benefit of the people of Jharkhand especially
the Scheduled Castes, the Scheduled Tribes and the OBCs. It does not matter whether there is NDA rule or the UPA rule, we
want development of Jharkhand. The election is going to be held but the Government is not stable there. There is Governor's
rule in Jharkhand. The people of Jharkhand are having so much hope for the development of their State. So, my humble
submission to you is that more amount should be allotted for development of Jharkhand specially development in the field of
education, village-level development for the benefit of the people of Jharkhand, those who have hoped that after separating
from Bihar they will develop their State. They will develop their State but corruption is going on in spite of the development. |
would humbly submit to the Government, through you, Sir, to look into this matter. | hope that the hon. Minister will look into this
matter.

With these words, | conclude my speech.
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MR. DEPUTY-SPEAKER: Now, nothing will go on record.
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA): Sir, in all eight hon. Members
participated in the Supplementary Demands for Grants for the State of Jharkhand and gave valuable suggestions and made
observations.

Sir, the State of Jharkhand has sought additional demands worth of Rs.1242.71 crore in its First Supplementary of the current
fiscal year. These demands have been necessitated on account of some emergent needs like grants awarded by the
Thirteenth Finance Commission, implementation of the recommendations of the Padmanabhan Committee in respect of the
judicial officers, special project for connectivity of small rural hamlets in 11 Left Wing Extremist affected districts and
maintenance of roads and bridges.

The Non-Plan expenditure including the charged expenditure is going to increase by an amount of Rs.652.01 crore. The Plan
budget is proposed to be augmented by an additional amount of Rs.590.70 crore. As against this demand of Rs.1242.71
crore, Rs.728.30 crore is to be received as the Thirteenth Finance Commission Grant, Rs.19.81 crore by way of surrender
and reallocation of the State Plan Outlays and Rs.75.91 crore will be received as Central share. Thus, the additional burden on
the State Exchequer has been estimated at Rs.418.69 crore, that is, Rs.198.69 crore in Non-Plan and Rs.220 crore for Plan
expenditure. The additional burden is expected to be met through additional resource mobilization by way of better tax
enforcement.

Now, | would like to reply to some of the issues raised by hon. Members. An issue has been raised by Shri Pashupati Nath
Singh that compensation payment has not been made to farmers affected by drought. Compensation of Rs.304.11 crore has
been sanctioned for payment. Out of this, the State Government's share is Rs.138 crore. Steps have been initiated to release
this amount. This amount will be released by the end of August, 2010.

Again, another issue was raised about the drought in the State. Out of 24 districts, 12 districts have been declared as drought-
affected districts where rainfall in June and July was less than 50 per cent.

Several Members have raised the issue of Panchayat elections. | would like to inform them that the elections to the Panchayati
Raj Institution have not been held for the last 30 years. The State Government is committed to hold the Panchayat elections by
the end of this year. Necessary amendments in the State Panchayati Raj Act are being moved in the current Session of the
Parliament.

Shri Shailendra Kumar and Shri Mahtab raised the issue of implementation of the Traditional Forest Dwellers Act of
Jharkhand. So far, 8700 forest dwellers have been issued pattas over an area of 14,633 acres of forest land. The work is in
progress. Shri Pashupatinath-ji has raised that no provision has been kept for drought. A provision has been kept for

Rs.259.44 crore as per the13! Finance Commission's recommendations under the head 'Calamity Relief Fund'.

Several suggestions have also been made by hon. Members regarding developmental projects, about various schemes of
Government of India. | have noted them and | will convey their issues and concerns to the State Government in due time.

With these words, | commend the Supplementary Demands for Grants for the fiscal year 2010-11 for the State of Jharkhand
to the House for passing.

MR. DEPUTY SPEAKER: | shall now put the Supplementary Demands for Grants (Jharkhand) for 2010-2011 to the vote of the
House.

The question is:

"That the respective supplementary sums not exceeding the amounts on Revenue Account and Capital Account
shown in the third column of the Order Paper be granted to the President of India, out of the Consolidated Fund
of the State of Jharkhand, to defray the charges that will come in course of payment during the year ending the
318t day of March, 2011, in respect of the heads of Demands entered in the second column thereof against
Demand Nos.3,4,10,12,16 to 20, 22 to 24, 26, 27, 33, 35, 38 to 44, 47, 48 and 51."



The motion was adopted.



